IN THE CENIRAL ADMINISTRAT IVE TRIBUNAL
CUTTACK BENCH :CUTTACK

CRIGINAL APPLICATION NOs: 196 OF 1993

UATE OF DECISIONSs JANUARY 28, 1994

Udaya Narayan Jena oo Applicant
Y]s.
Union of Indiaz & Others .o Respondents

(FOR INSTRUCT IONS)

1., Whether it be referred to the reporters or not? hew

2, Whether it be circulated to all the Benches of

the Central Administrative Tribunals or not?

(H RAJEN RASAD) (K.P .,ACHARYA)
MEMBER ( ADPYAIST AT IVE) VICE CHAIRMAN
28 Jan 94




K.P .ACHA’-\RYA:“’ oco

Central Administrative Tribunal
Cuttack Bench,Cuttack

Original Application No.196 of 1993

Date of decision:28th January,19¢4

Udaya Narayan Jena s Applicant

Union of India & Others o Respondents

For the Applicant e.. M/s J.M.Mohanty,S ,K.Mohanty,

Advocates,

For t he Respondents eses Mr,Ashok Misra,S€nior

Standing Counsel(Central). .

CORAM ¢

THe HONOURABLE MR,K.P. ACHARYA, VICE CHAIRMAN
&
THE HONOURABLE MR,H,RAJENDRA PRASAD ,MEMBER (aDMN.,)

ORDUER

In this application under section 19 of the
Administrative Tribunals Act,1985,the petitioner prays
for a direction to the Opposite Party No.4 to release
the Pénsion,gratuity,Provident Fund and Group Insurance
etc, of the Petitioner forthwith taking into consideration
the past services rendered by him in the Sainik School
from Ist February,1962 to 28th August,1974,
g In their counter, the Opposite Parties
maintained that service book of the petitioner maintained
in the office of the Principal Sainik School not having
reached in the office of the Opposite Party No.4,

Pension etc, are not being disbursed ,Law is well

t;ettled that the services rendered by a Government

A



€mployee in another institution maméE:dﬁby the
Government could be taken intg consféeration for
Calculation of the retjiral benefits,e hade’ caljeq
upon the Principal,Sainik School to Cause production
of the 3service Book of the Petitioner and this has
been complied With, We would drect the Registry

of this Lench teo sepd X€roX copies of the Service
book of the Petitioner receijved from t re Sainik
School to Opoosite Party No,4,who in his turn,should

take further action at his level for disbursement

order,This order is passed after hearing Mr.Mohanty
learned Counsel for the petitioner and Mr.Ashsk Misra

learned Senior Standing Counsel(CentralL

3. Thus,the application is accordingly disposed
of leaving the rtigs to bear their own costs,
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